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601 Caitle

Section L Y1 misht possibly be held to restnict
them from doing so. That Section said :—
Any Chowkeydar and any Jemadar or
Ipspector appointed under this Act, who is
convicted of neglect of duty or miseconduct,
shall be liable to Gine to an extent not exceed-
ing half a month’s wages, or to bs suspended
or dismissed from his situation, or to imprison-
ment for any period not exceeding six montha.
1t might be inferred from this that a con-
viction was necessary before a Magstrate
could dismiss an inefficient or negligent offi-
cer, He (Mr. Currie), therefore, proposed
to insert a Section similar to one which had
been introduced into the Calcutia Police Act.
But before doing s0, he should move that the
words * or 1o be suspended or dismissed from
his situation” be onutted from thiz Section,
Agreed to.
Me. CURRIE then moved that the
following new Section be introduced after
Section LYI :(—

“ The Magistrate may suspend or dismiss
any . ,
he shall thinh romiss or negligent in.the dis.
charge of his daty, or otherwise unfi¢ for the

b

same.
Agreed to,
Mg CURRIE moved that, after See-
ton LIX, the following new Section be
inserted —

« Nothing contained in this Act ghall extend |

to the Town of Calcutia.”

Apreed to,

Mir. CURRIE moved that the words
“ beyond the local limits of Her Majesty's
Supreme Court” be omitied from the
Preamble. :

Agreed to.
The Council having resumed, the Bill

was reported.

Mg, CURRIE moved that the Bill be
now read a third time and paased.

The motion was carned, and the Bill read

a third time.
ABRKAREE REVENTE (BENGAL)

Mr. CURRIE ned his motion
(which steod in the Orders of the Day) for
the third reading of the Bill ¢ to consolidate
and amend the Law relating to the Abkaree
revenii¢ in the Presidency of Fort William

in Bengal.”

LANDS FOR PUBLIC WORKS AND NA. |

TIVE PASSENGER SHIFPS,

Me. ALLEN moved that two papers
which he had received from the Govemor
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{ Trespass) Bill.
of the Straits’ Settlement containing remarks
on the Bill “for the acquisition of land for
rublic pueposes,” and the Bill * for the regu-
ation of Native Passenger Ships,” be several-
ly referred wo the Select Committees on those
Bills.
Agreed to.

_ STRAITS' PERRIES.

I‘ Mgr. ALLEN moved that the Bill ¢ for

regulating Ferries in the Settlement of
Prince of Wales' Island, Singapore, and
Malecca™ be referred to a Select Commitiee
consisting of Mr. LeGGeyt, Mr. Cuarrie, and

officer appointed under this Act whom

the Mover.

Agreed to,
MESSEN GER.

Mg. CURRIE moved that Mr. Grant
be requested to take the Bill * to make better
provision for the appoittment and mainte-
nance of Police Chowkeydars in Cities,
Towns, Stations, Suburbs, and Bazars in
the Presidency of Fort William in Bengal”
to the Governor (zeneral for his assent,

Agreed to.

The Couneil adjourned.

——r

Saturday, November 15, 1856,

PRESENT :

The Honorable J, A, Dorin, Vice.President, in the

LUhair.

Hon. 8ir J. W, Colvile, D, Eliott, Esq.,
Hon. J. P, Grant, P, W, LeGeyt, Eaq,,

Hon, B. Pencock, E, Curris, Esq,, and
C, Allen, E2q,, Hon, Sir Arthur Buller,

Tax CLERK presented to the Couneil
the following Petitions :—

POLICE CHOWEEYDARS (BENGAL).

A Pettion of certain Zemindars, Pro-
prietors of landed estates, and other land-
owners of Bengal against the passing of the
Bill “to ma.Ee better prowision for the
appointment andd maintenance of Police
Chowkeydars in Cities, ‘T'owna, Stations,
Suburbs, and Bazars in the Presidency of
Fort William in Bengal,”

CATTLE TRESPASS.

A Petvon of the British Indian Associa-
tion against the Bill *“relating w0 trespasses

by Catile.”
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Mg, CURRIE moved that this Peu-
tion be referred to the Select Commitiee on
the Bill.

Agreed to.

HINDOO POLYGAMY.

The Clerk also presented to the Couneil
the following Petitions praying for the abo-
lition of Hindoo Polygamy. '

A Petition of Hindoo Inhabitants of
Hooghly.

Two Petitions of Hindoe Inhabitants of
Esast Burdwan.

SI1t JAMES COLVILE moved that
the above Petitions be printed.

Agreed to.

TOLLS ON THE KUBRATIYA RIVER.

Mgr. CURRIE preaented the Report of
the Select Committee on the Bidl for
eslablishing a toll on Boats and Timber
passing through the Xurratiya River m the
District of Bogra.”

JOINT-STOCK COMPANIES,

On the Order of the Day being read for
the first reading of a Bill * for the incorporas
tion and regulation of Joint Htock Cem-

nies and other Associations, with or with-
out limited liability of the memberathereof”—

Mzr. PEACOCK said, it would bein
the recollection of the Council that, some
time ago, he had given notice that he would
introduce & Bill for the purpose of enabling
persons 1o esteblish themselves in partner-
ship on the principle of limited Lability.
After he had given that notice, he learnt
that Her Majesty’s Government intended to
repeal the limited liability Act of 1865, and
to consolidate the law relating to Joint Stock
Companies whether formed on the principle
of limited or of unlimited hability. He
thought that it was very desirable that, upon
such a subject as theformation of Jomt-
Stock Companies with limited liabihty, the
law of England and the law in India should
be as nearly slike as the circumstances of
the two countries would permit; so that
persons forning themselves into partnerships
on the principle of limited liability in Eng-
land, aud desirous of carrying on either the
whole or a portion of their business i
India, might know that the Law in beib
countries was substantially the same, and
that they would incur no greater nsk in
India than they would in England, Accord-
ingly, after consulting two or three Honosr-

COUNCIL. Companies Bill. 604
able Members, he bad postponed his measure
antil the matter should be settled in Parha-
ment, in order to see if the Act tha
might be passed there could properly be
adapted 1o India. In the course of the last
Session, an Act (19 and 20 Vic. ¢ 47)
was passed for incorporating and regulating
Joint-Stock Companies, It appeared to
him that that Act was founded upe
sound and correct principles, and mght
easily be adapted to the whole of Indi;
and he had endeavored, as well as he could
so. to adapt it,

'The Bill which he now intreduced, ws
therefore merely & modification of the Eng-
ish Act. The Act was divided into fire

rta—the first relating to the constitution of
Joint-Stock Companies ; the second to the
management and administration of their
affairs ; the third to their winding up ; the
fourth to their registration ; and the fifth o
the repeal of former Acts.

With respect ta the first part—the const-
tution of Joint-Stock Companies—any Con-
pany consisting of more than twenty Mem-
berd, and having gain for its object, must bt
registered under the Aot ‘Che object of
compulsory registration was that, where 3
Company consisted of a large number d
persons, it was much more convenient, in all

{ matters of procedure, that it ghould eue and

be sued as a corporation than that the nems
of the individual members should be enu-
merated. The principle, therefore, of this
Act was that all Joint-Stock Companies
having gain for their object, and consisting of
more than twenty members, must be incor
porated under the Act; otherwise, every
member would be separately liable for the
debts of the Company. All Companis
consisting of seven and not more than twenty
members, might be incorporated under the
Act if they pleased, but it was not compui-
sory, A Compeny consisung of less that
seven members, could not be incorporeted
under the Act.

‘The mode of registration provided by the
Bill, was very simple. A Company would
merely have to file a Memorandum of
Registration, and unless such Memorandud
were accompanied by Articles of Associahon
prescribing other rules, the Company wou!
be deemed to be bound by the regulation
prescribed by Schedule B, That Schedle
embodied the rules which were '115”*"5
adopted by Joint-Stock Compantes in ther
Partnership Deeds.  If, however, any L0
pany did not choose to adopt Schedule B-
it would not be bound to fu sp. Kt might
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adopt part of it; in which case, it most

specify which of the rules it discarded : or
it might frame for itself a new set of regula-
tions altogether. Consequently, any Com-
pany consisting of more than seven members
might, without eny difficulty, and without
any necessity for prnfes&mnal advice, ob-
tain for itself an imcorporation under this
Act,

Even after the incorporation, the Company,
by a special resplotion passed by three-
fourths in number and vnﬁ.le of the share-
holders, might alter its rules or increase its
capital upen giving notice to the Registrar
of Joint-Stock Companies.

In the Memorandum of Registration, the
name of the Company must be stated, and,
if the Company was formed with limited
liability, the word *¢limited” must be the
last word in its designation. If the Com-
pany desired to proceed on the principle of

unlimited liability, that word would be
ontitted.
The Company must have an Office called

the Regiatered Office of the Company, where
all notices and comsmumcations might be
served upou 1. The Memotandum of
Association must state the place in which
the Registered Office was to be estab-
Iished, and must also specily the objects for
which the proposed Company was to be
established ; the liability of the Shareholders,
whether it was to be Linuted or unhmited ;
the amount of the nominal capital of the
proposed Company ; the numiber of shares
into which such capital was to be divided ;
and the amount of each share.

The Bill imposed no restriction as to the
amount of shares in a Jommt-Stock Com-
pany. A Company might fix the value of
its shares at any amount it pleased. They
might be shares of £, or £30, or £100
each ; and it wes not necessary, as 1t was
uuder the old law, that any specified portion
of the capital should be paid up. 'This was
left entirely to the diseretion of the Share-
holders ; and he thought it was a wise pro-
vision, for i1t wouitl be very inconvenient to

compel the Shareholders to pay up a large

per-centage upon the shares when the Com-

ny at its outset might have no means of
profitably employing so0 large an amount of
capital.

In the case of Companies fermed on the
principle of limited liability, Sharehoiders
never could be liable to pay towards the
obligations of the Company a larger sum
than the actual amount of tho shares for
which they subscfibed.

[Nov. 13, 1856 ]
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If, for example, a man held two shares of
£50 each, he would know that he never
couild be compelled to pay more than £100
towarda the liquidation of the habilities of
the Company,

With regard, therefore, to the formation of
a Joint-Btock Company under the Aect, there
was no unpecessary restriction whatever ;
but, on the contrary, persons were left free
to form themselves into Companies upon such
principles as they thought best adapted for
their own interests,

With respect to the Brst part of the Act,
he had not thought it necessary to make any
alterations beyond such as were necessary to
adapt it to the circumstances of India.

¥ith respect to the eecond part—the man-
agement and administration of the affairs of
Joint-Stock Companies—he had thought it
advisable to make two material alterations.
The first was in Section XXXIX of the
English Act. It appeared to him that this
Section was objectionable ; and for this rea-
son. The preat object in allowing a Company
to be established on the principle of limited
liability was, that every one who became a
member of it might know that when he sub-
setibed a certain amount towards the part-
nership stock, he made himself liable for that
amount, and for no more. But under this
Section, if the Directors of a Joint Stock
Company chose, in violation of the rules
under which the Company had been regis-
tered, to carry on the husiness after the
number of members had beem reduced to
less than seven, every Shareholder, whether
he knew of that fact or not, would, on the
failure of the business, be ltable to the ex-
tent of all the property he possessed in the
world for every debt of the Company con-
tracted after the expiration of six meonths
from the time when the number of Sharehold-
ers was reduced below seven, There migl
be many persons in England willmg to in-
vest their capital in partnerships in this
country formed upon the principle of limited
liability 3 but 1t would be a great check t{o
such employment of capital if, under an
circumsiances whatever, the Sharcholders
could he made individually responsible for
any thing beyond the amount for which
they subscnibed. Every shareholder cught
to be assured that he never could become
hiable under any cireumstences, to be called

upon for a larger amount ; and it was his
( Mr. Peacock’s) object that this Bill shouid
give that assurance. If the Clause remained
a8 in the original Act, it would be nece

for Shareholders, whether in England or else-
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where, to be corstantly watching the list of
Shareholders to see that the number waa not
reduced below seven. In order to obviate
this inconvenience, he had altered the onigi-
nal Act aud thrown the responsibility for such
‘dlebts upon the Directors of the Company
who would know or cught to kaow if the
number of Shareholders wers reduced below
seven, and not u the Shareholders who
might have no knowledge of the fact, It
would go very much against the principle of
this Bill 1o allow the Shareholders of aJoint-
Stock Company with limited liability to be
made liable, under any circumstances, for
more than the amount which they had
agreed to subscribe, The alteration which
he had made on this point, however, would,

of course, be a matter for future conaderation

by the Council.
The wnext material alteration which he

had made was, that the Bill which he had

prepared required every Joint-Stock Com-
pany o keep proper accounts, aod to file a

alance Sheet once at least in every yaar,

with the Registrar of Joint-Stock Com-

panies, and to keep a copy of such Balance
Sheet in its Registered Office. Schedule B.
snnexed to the original Act to which he
had before referred, contained Clauses requir-
ing accounts to be kept, and a Balance Sheet
to be made out every year. ‘The form of
the Balance Sheet was given, and it was
very simple. It contained a summary of
the capital and liabiiities, and of the proper-
ty and assets of the Company. It was to
be remembered, however, that the Company
bad the power to reject Schedule B. alto-
gether, and that they might, if they pleased,
teject that portion of it which required them
to keep proper books of account and to
make out an annual Balance Sheet. The
English Act rendered it obligatory wpen
every Company to make out and forward
to the Resistrar of Joint-Stock Companies,
an annual list of Shareholders, showing the
names, addresses, anid occupations of the
Shareholders ; the number of shares held by
each of them ; the amount of the nommal
capital of the Company ; the number of
shares into which it was divided ; the num-
ber of shates taken from the commencement
of the Company up to the date of the list ;
the amount of calls made on each share ;
the total amount of calls that had been

received ; the total amount of calls unpaid ;

and the total amount of shares forfeited.
Thie would enable any person, before he
gave credit 1o a Company, to ascertain what

Mr. Peacock
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was the original amoest of the tapital of
the Company to which he way about ta
give credit, and, if any portion of syh
capital remained unpaid, who were .she
persons responsible for it. But if the whje
capital were paid up, he would mt
have the means of ascertaining how.much
of it had been expended or Jost s
how much was still available, It thes.
fore, appeared to him that it would vot b
too much to ask a Company, at least om
which wasconstituted on the principle of limitd
liability, to file a Balance Sheet together with
the aunual list of shareliolders, Whether
it was reasonable to require that a Company

.which dealt on the principle of himited lisls-

lity sliould or should not file such a Baluce
Sheet for the inspection of the Pubiic, wu,
of course, 8 question which might be discus-
ed and determined by the Council at a sub-
saquent stege of the Bill. Under the exs-
ing Act relating to Jont-Stock Compagits
in India, sucti accounts must be filed ; wd
therelore, the Bill which he had framed ws
introducing no new principle in this

In the Act by wbich the Assaam Te
Company had been incorporated, there
was also & Clause requiring that the Com-
pany should file a Balance Sheet aanually.
He did not thipk that it would cause any
great inconvenience to compel a Company
to keep proper books of account, to have
their accounts andited, end to file an annul
Balance Sheet : nor did he think that any
honest Company could fairly object fodo
so, He would remark that the existiog
Act in India apphed, not only to tradmg,
but also to Banking and Knzurance Compe-
nies. The Enghsh Act did not inchde
Banking or Insurance Companies. In Eag-
land, Banking Companies were deslt with
under a distinct Act ; but under the present
Bill, Banking and Insurance Hocieties were
to be subject to us provisions, though be
had introduced a Clause preventing them
from being established on the principle of
linited liability. He confessed that be
doubted the propriety of preventing Bauk-
ing or Insurance Companies from dealing on
the principle of lumited liability if otbers
were willing to deal with them on that pnn-
cple, Dut inasmuch as the point h
been abandoned in England, he hul thought
after full counsideration, that it would be
better, at least until the law of limited lisb-
ity had been tested and was more fally
understood thau at present, to follow e
same course here ; and he had, thercfore
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inserted & elause which provided that nothing
in the Bill ahould permit any Banking or
Insurance Company o be formed with limit-
ed liability. The propriety of that provi-
son, however, would also be matter for
future conaideration by the Couneil.

With respect to the third part of the
Bill, the winding up of Joint-Stock Compa-

bien, he had not thought it necessary to

make any material alteration in the provi-
sions of the Englsh Act, beyond adapting
them to the Courta of this Country. Linder
the English Act, a Company might be
wound up by the Court under the following
circumstances ;—]st—. Whenever the Com-
y in General Meetmg had passed a

Special Resolution requiring the Company
to be wound-up by the ?aurt: 2odly.—
Whenever the Company dif not commence
its business within a year from ita incorpo-
ration, or suspended its business for the
T:ce of a whole year : 3rdly,—Whenever
the shareholders were reduced in number to
lesa than seven : 4thly.—-Whenever the
Company was unable to pay its debts : and
Sthly.— Whenever three-fourths of the
capital of the Company had been lost or
become unavailable, A Company was to
be deemed unable to pay its debts if, after
the expiration of twenty-one days, it shouid
neglect to pay any creditor who hod a de-
mand against it to the extent of 500 rupees, or
if any judgment creditor should be unable to
obiain satisfaction of a judgment or decree
againstthe Company. In either of those cases,
the creditor might apply to the Court to
wind vp the Company ; so that every pos-
sible security was given to creditors for the
recovery of their demands. In the event of
a Company being wound up, it would be
in the nsture of m bankrupt or an imiolvent
trader, The Court would appoint official
liquidators to collect the outstanding assets,
and it would have the power to mnﬁu: calls
on the various shareholders to an amount
sufficient t¢ pay the habilities of the Com-

ny, except iu the case of Companies with

imited Lability, as to which the Bill pro-

vided that no call should be made on any
shareholder beyond the amount remaining
unpaid on his share.

“The Bill further provided that any share-
holder in & Company other than a limited
Company, who should have transferred his
shares within three years before the com-

mencement of the winding up, should be

hable to the same extent ss if he had not
Eurted with his share ; and that every share-
older in 8 Company enjoying the privilege

[Nov. 15, 1856.]
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of Bmited lishility, would be Lable in like
manner in respect of any share which he
should have transferred within the period of
one vear before the commencement of the
winding up, so that no shareholder could
derive any undue benefit from parting with
shares when a Company was on the eve of
insoive But the existing Shareholders
woild be bound to indemnify any former
ahareholder in of any liability which
he might so incur. The oniginal shareholder
would be only m security for the payment,
and he would be entilled to recover whatever
he paid from the person who had taken a
transfer of his share, uuless any special
agreement had besn made on the subject.

In England, the winding up of Joint-
Stock Companies was left principally to the
Bankruptcy Courts in some cases, and {o the
Court of Chancery : in this Bill, he had
veated the power in the highest Court of
original {:ivir[:iurisdictinn in the district in
which the Registered Office of the Compa-

'ny was situated. He had some doubis

whether the power might not be conferred
i all cases upon the Insolvent Court; but
as such Courts existed only within the local
himita of the jurisdiction of the Supreme
Court, he thought that it would be better to
vest it generally in the highest Civit Court
of original junediction in the district where
the Registered Office of the Company might
be situated. He thought it most probable
that, for many years to come nt least, there
would scarcely be any Joeint-Stock Company
forned which would not have its Registered
Oilice in one of the Presidency Towns. But
there might be Companies whose Registered
Office would be in & Mofussil district. In
any such case, the Company wonld be wound
up by the Zillash Court of that district.

Afser the affairs were wound up and the
creditors satisfied, the Court would have
power to sdjust the right of the shareholdera
as between themselves.

With respect to the fourth part of the
Bill, the Registration of Companies, he had
thought it right to continue the Keeper of
Records in the Supreme Court as th:ﬁgig.
trar of Joint-Stock Companies, with power
to the local Governments to appoint Regis-
trars in such distnicts as they should think
necessary, In England, the Board of Trade
had power to appoint as many Registrars as
they thought fit. In this country, the local
(Governments would have the same powers
in this respect as the Board of ‘rade.
But until other Registrars were appointed,
the Keeper of the Records of the Suprema

28
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Gowtwouidmnﬁmhhthe Regis-

trer of Joint-Biock Companies. Thus,
there would immediataly be one Registrar

and oue Registration Office in each Pres-
dency ‘Town, and othera could be established
from #ime to ime as occasion might anse.
He had also provided that, where the Re-
gistered Office of a Company was within a

. Presidency, the Company must be Regis-
sered in that Premdency ; otherwise, until
other provision should be made, it must be
registered 1n the Presidency of DBengal
Ha iliought that this was the most sdvisable
course ; for the probability was, that the
greater portion of the business of & Company
wonld be carried on in the place where its
Begistered Office was situate.

The fifth or repealing
because there was onl
1850 to repeal. The English Act required
all existing Joint-Stock Companies to regis-
ter themselves within one year after the pass-
ing of the Act. He had thought it nght,
with reference to the circumstances under
which existing Joint~Stock Compunies had
been organized in India, to say that they
might adopt this Act and reginter themselves
woder if, if they liked. If they did not
think fit to do 50, he would leave them to be
dealt with under Act XLIII of 1850, He
thought it right nos te alter the liabilities of
shareholders by ex post facto legislation ;
and therefore no existine Company could
register under this Act without a special Re-
solution of three-fourths in number and amount
of theshareholders present at aGeneral Meeting
of the Company summoned for that purpose.
With such a Resolution, any Compeny form-
ed on the prnciple of unbmited liability
might resolve to adopt the principle of li-
mited lisbility, and might be registered ander
this Act as a limited Company. But no-
thing contained in the Bill would affect the
existing rights of the creditors of any Coma
pany already established. The share-holders
would still remain individually hable to the
creditors for all the debts which the Com-
pavy might have contracted before the re-
gistration under thia Act.

He hal now endeavored to point out to
the Council what were the principal provi-
mons of the Enplish Act, and the extentto
which he had thought necessary to alter it
in order to make it epplicable to this country.
He thought it unnecessary to go farther
into detail. But he might be permmtted to
state that the Act in Egland ap-
peared to him to be founded on wise, and
sound, and enlightened principles, " Ii was

.M‘h Pmﬂﬂ*

was very short,
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founded on the principle of leaving every
man to tske care of his interests, instesd of
vainly endeavoring to protest lnm by mesms
of resirictive laws, or, to use the words of
the Right Honorable and learned Vice-Fre-
sident of the Board of ‘Trade, by whom the
English Aot had been prepered and brought in,
“the principle is the freedom of contract and

the right of unlimited association—the right of
ple 1o make what contracts tbey plessa og,

.behnli of themselves, whetheor thosa contrmcts

may appesr to the Legislature beneficial or not,
a3 I}::-ng as they do not commit froud, or other-
;iae:'anl. contrary to the general policy of the

w.

That was a sound, wise, and liberal prin-
ciple, and he did not think that a better prin-
ciple could be adopted in this country for
the encouragement of commercial enter-
ise. There was no place which
a wider fleld for the profitable employment
of capital than our Indian territories,
and mno place which would derrre
preater benefit from the encouragement of
commercial enterprise within it, It there-
fore behoved the Counail to take care that
no unjust or unnecessry impediment should
be placed or sallowed to continue in the
way of private enterprise or the apph-
cation of private caputal to works of improve-
ment and utility. In his opinion, this Bl
did pot go far enough. It only dealt with
pertnershipa consisting of seven or ihore
Members ; but it contained no proviston for
the protectton of dormant ers in Com-
panies consisting of less than seven Mem-
bera, It appeared to him to be & gmevance
that no one should be able to spbscribe
his capital to any such nership with the
privilege of hmited liability. 1t might often
occur that a partner in a Firm com of
less than seven Members might be wholly un-
known to the public, and that persons
might give credit to the Firm trusting only
to the visible and ective Members for
payment. It was aufficient if the Iemns
trusted were liable to pay : but under the
present state of the law, not only the persons
trusted, but every one who risked &ny portions
of his capital in the concern might be made
Lalle when he was discovered, not only to the

‘extent of the capital which he ag'reed to
invest, hut to the full extent of his property,
for delis contracted with creditors who never

heard of his money and never trusted to his
responsibility, He (Mr. Peacock) thought
that a dormant partner in any partnership
ought not to be made lable beyond the
amount of capital which he agreed to invest

in the business, I in such cases, the riaiies
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of the parinrers who were to be [iable for the | end, The oousiderstions under which the
debts of the Company were publicly made | late Nawnb, the chief members of his fami-
known, there couid be no good remson why | ly, and principal servants, were invasted with
others might not employ their capital in the | the immunitier econferred by Act 1 of 1844,
business upon the principle of limited liabi- | therefore. no longer existed ; and it waa de-
Lty. The Bill now before the Council | sirable that these privileges should at onoe
apphed only to Joirt-Stock Companies con- | conse. Even during the lifetime of that
msting of more than seven shareholders. | Prince, shis messnre was under contempls-
He intended to bring before the Council, on | tion by the Government of Madras and the
an early day, a Bill by which any partner- | SBupreme Government, in consequence of the
ship might be formed on the principle of | manner inwhich the prinileges accorded by
linited liability for dormant partners, the Act were abused, and the bad faith exhi-
There was, also, another class of Com- | bited by his Highness Mahomed Grhouse
panies to which thia Bill did not rly | towards his creditora
spply—pamely, Literary, BSeientific, and The repeal of Aet 1 of 1844 was
Benevolent Societles. ‘The IDill appiied to | intended to have effect prospectively only,
Compenies which were formed for gain and | leaving the persons and property of all who
profit. But there were many Associations | had hitherto been protecied by it stll
here which were formed for objects wholly | exempt from the juriadiction of the Courts
distinet from those of profit or trade. There | in respect of all acia done and liabilities
was a Law both in England and in Americs | incurred prior to the passing of the Aect.
for such Societies, which allowed them to This Bill was introduced at the instance
be incorporated, without registering the | of the Madras Government with the con-
names of all the Members. It appeared to | sent of the Supreme Government.
him that there would be no danger in giving The Bill was read a first time,
such a power to similar Societies here,
If the Military Orphan Society, for instence, | gpvENUE ARREARS UNDER RYOT-
or the Asiatic Society, had o sue, or were WAR SETTLEMENTS (FORT S
sued, it would be very embarrassing to be| GEORGE).
required to ingert the names of all the
Members who were constantly fluctuating. Mr. ELIOTT moved the firgt reading
He, therefore, intended to introduce a Bill | of a Bill “ for declaring the Law for the re-
to enable Institutions of the claas o which | covery of arrears of revenue under Byot~ar
he referred to form themselves into Compa« | gettloments in the Madras Fresidency.” He
nies on principles different from those laid | said, in the year 1802, it was ordered that
down by the present Bill for trading corpe- | a permenent settement of the Land Re-

mations. venue shoald be intreduced into the territo-
With these observations, he begged to | ries under the Government of Madras on
move the first reading of the Bill the plan of the permanent seitlement of the
The Bill was read a first time. ' Land Revenue of Bengal, and several Regu-
lations were prepared to give effect to that

NAWAB OF THE CAENATIC-  mesanre. ‘The iatention was to effect the

. | permanent settlement with the ancient ze-
Me. ELIOTT moved the first reading | pingars, wherever they were found to exist ;
of a Bill « for repealing Act I of 18447 {for | 3uq wherever they did not exist, to form
securing certain immunities and privileges 10 § ooroian to be assigned to persons who would
His Highneaa the Nawab of the Camatie, | . pcant to pay the assessment which was
his fanuy, and retinue,} He said the immu- | 114 upon them. Regulation XXV of 1802
aities conferred by the Act consisted in 80 | o5 shie first of that series of Regulations, and
exemption from the civil and criminal juns- | ;1 opacted— _
iction Of the rts with respect to perso
dj:od d Cm: The ngnb wl; w:; * an assessmont shall be fixed on sl lands
BaOCS and peper Y Lable to pay ravenue ta the Governmant ; amil
reigning &t the time the Act was passed, | " mnwgzancu o uoh assesament, the Fro-
had died last year without issue, and the ietury right of she soil shall becoms vested
Honorable the Court of Ihrectors deter- F;: the zemindars or other proprietors of land,
mined that, in consequence of that event, | and in their heirs and lawful snceessors for
the title and digmty of the Nawab of the | °¥eF _
Carnatic, and sl the advantages annexed to | Regulation XXVIT of 1802 was then
i g tre id b d for the of regulating the
it by the weaty of 1801, should bo si sn | passed purpase
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manner in which the payments to be mede
by the proprietors of land constituted by
At XXV of 1802 should be recovered ;
and another Regulativn waa framed io
epable these proprietora to recover paymenta
dus to themselves from their ryots. The

rmanent seitlement was introduced into
Madras, but not universally ; and by Seetion

XXXVIU Regulabon XX Y111 of 1802, | perty

it was provided—

*that the rules Iaid down in the preceding
Bections, for the recovery of arrears of rentor
revenue due to proprietors and farmers of land
shall be spplicabie tothe Managers of estates of
digqualified land-holders and of joint undivided
-eatates, as well us to Collectors or other Puhlio
{ffieera holding laads in attachwert, or waking

-a khas collection on tha part of Goveroment
where no settlement may hare boen made with
suy proprietor or farmer,”

This éecﬁun substantially agreed with,
or rather was adopted from Section XIX
Regulation VII of 1799 ; and for many
years the same construction was given to it
as appeared to have been given invariably
to the corresponding provision of the Bean-
gal Law—that wgs to say, that arrears of
revenue due by ryots holding lands under
settlements made directly with Government
were 1o be recovered by the same process as
arrears due by ryots to zemindars and others
on account of lands included in estates -
nently settled ; namely, by distraint and sele

of personal property. Butin the year 1829, | P°

the Court of Sudder Adawlut, on an appesl
from & decree of the Provincial Court of the
‘Western Division in & st which had arisen
in the district of Malwa whera the perma-
nent settlement bad not been introduced,
gave a different construction, repudiating the
construction which had been adopted until
then. ‘They ruled that arrears due to Go-
vemmment by ryots holding lands under ryot-
war settlements should be exclnded from the
" operation of the Section ; that such persons
were to be considered as proprietors within the
meaning of Regulation XXVII of 15802 ;
and that arrears due by them could only
he recovered by the process prescribed by
~ that Regulation for the recovery of arrears
due by zemindars and other proprietors
of land holding under the Permanent Settle-
ment, namely, by the attachment and even-
tual sale of their land. The arrears reco-
verable under Regulation XX VIII of 1802,
the Court declared, were arrears of public
revenue payeble to the Collector or other
public officer, but not' under a setilement
with a proprietor or farmer,

Mn .Efiﬂﬂ

LEGIALATIVE JOUNCIL.

Balaners Bill;- t 616

Owing to some-ambiguity in the terms in
which 1t was expressed, this Raole did am
come into fell operation. It was differently
understood in different districts. In some
districts, it was held that Regulation XX VLIl
of 1802 did apply to arrears under anoual
rrotwar settlements, and the arrears hind
been recovered by the eale of personal pm-.
; n others, the opposeite view had bees
taken, and land only had been held to be b
able to distraint. :

Recenily, the subject having coma before
the Board of Revenue, they consulted the
(Government pleader upon it, and that officer
having expressed his concurrence in the n-
ing of the Sudder Court in 1829, it appenr-
ed to be now settled that arreara due by ryots
under = ryotwar settlement could nét be re-
covered by Collectors on account of Govem-
ment by the process iaid down in Regulstion
XXVIII of 1802.

The object of the Biil now submitted wa
tomake the provisions of Regulation XX VI
of 1802 applicable to the recovery of suh
arrears, according to the constroction of Ser
tion XXXVIIT of that Regulation which
had obtained and been acted upon till 18295
that was to say, to give the same effect to the
enactment contained in that Section a3 s
given to the corresponding enactment in See-
tion XIX Regulation V1 of 1799 in Bec-
zal, and thus to arm the Collectors with
wer to distrain and sell she personst pro-
perty of defaulters,

1t waa very unfortunate that the new Ral
laid down by the Sudder Adawlut was pr-
mulgated at the same tima with the vefy
stringent orders of Government relativeothe
use of coercive measures, againet ryois perou-
ally, for the recovery of arreara due by them.
Finding that their personal property could mot
be distrained, the ryots had teﬂst'eil payineth,
and the balances had become sanm_lslj' 1“1‘

With reference to the construction of he
Sudder Adawlut and the concurnug opicioh
of the Government pleader, that arrears of
revenue under ryotwar setﬂemenm*muld :
be recovered by the process laid downil
Regulstion XXVII of 1802, that was b0
say by the distraint and eventual sale
the land of the defaulter, it was rep
by the Board of Revenue that e

| # the number of landholders in the -Madw

Presidenc {ng etch under ten ripeesis 10
less than E.&:{EDF The paymenis are usslly
moade in eix instalments or kists ﬂfﬂfﬂ
therefore from one to two rupecs, andthe
cultivated by them have generally 00 sadeatls
value,” ~
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They dwelt on the i icabiity of the
means provided in Regulation XX VI to
ryotwar seitlements on account of the delays
and forms, which, though suitable enough
in the case of extensive estates, were quite in-
dpplicable and were mere engines of dela
in the case of petty holdings of a few fielda.
They pointed out that, where land possessed

no ealeable value, the Revenue Ofticers, not
having the power to distrain and sell person-
al property, were left without any legal
means of collecting arrears ; while they ex-
pressed their opinion that, if Collectors bad
that power, the mere possession of it would
generally suffice without any necessity for
its exercise. The (Government observed that

* the law for recovering arrears under ryotwar
seltlements, as interpreted by the late leral
adriser of Government, holds out such power-
Tl indocements to evasions as are not to be
resisted by those exposed to this temptation.
It is atated by the Collector of Tinnevelly,
pnd it is beliered to be the case in other
distriets also, that the great majority of those
‘who tbaa refuse payment, are well able to pay,
bot that they take advan of the means of
delay beld out to them, sod thag, after all the
tedious processes bave been gone through, and
their land is about to be sold, they pay the
‘demsend. The enormons consumption of time
required for going through, in the cease of
50,000 or 8,006 ryots in s district, all the
forms prescribed for the cese of a large
zemindary may be conceived ; the evil iz a
growing one, as the Board justly remark, and
& tompting is the exampie of evading payment
of a tax, that it may be fully anticipated that
the difficulties of collection will be very much
increased in the eurrent yesr, and that the
whole energies of the existing establishments
will be onequal to the mere duty of goiug
through the neceasary forms of process.”

The Government had for some ttme been
disinclined to enact any temporary law on
this subject, since a general revision and
amendment of the Revenue Laws of the

Madras Presidency was in progress. But

finding that it would take a long ttme to
to_complete that work, and the present
_exigency being very pressing, it was now of
‘opinion that there was an absolute neceasity
for the measure proposed—that was to say,
for declaring the existing Law to be what it
had been understood to be for 0 many years,
before the ruling of the Sudder Adawlut in

1829, and what it was certainly intended |

80 be at the tme it was framed,

" The Bill which he presented was intend-
*¢d to be in force only until the revised Code
should be enacted, and to be among the
~Lawg reseinded by it.

The Bil was resd a first time, '

ABEAREE REVENUE (BENGAL).

On the Order of the Day being read for the
third reading of the Bill * to consolidate and
amend the Law relating to the Abkaree

¥ | Revenue in the Presidency of Fort William

in Bengal™—

Me. CURRIE said, before moving the
thied reading of the Bill, it was necessary
that it should be re-commitied,

It was not his intention to offer any
further opposition to the change which hagd
been made by the Council in the principle
of the Biil when the Bill was last before it
The alterations which he now proposed to
introduce, were necessary to adapt the Bill
to that chaoge. He should therefore move
that the Biil be re-cornmitted, -

Motion carned,

Me. CURRIE said, Section XX of the
Bull provided a pecuniary penalty for remov-
ing spirituous liquors withoug payment of
duty ; and further enacted that,

“1f it shall appear to the Collector that tha
offence waa committed with the oonsent or
knowledge of the proprietpr or manager, the
license granted for the coustruction and work-
ing of the distillery from which such liguoras
have been removed or attempted to be removod
mnjr be withdrawn, and the liquors, materials,
and utensiis contained in such distillery, shall
be linble to conflacation.”

Under the change made by the Council in
the latter part of the Bill, the pecuniary
penaity would now be adjudicated by the
Magisirate ; but as the Section stood, it did
not appear by whom the confiscation was o
be adjudicated. He thought however that it
was not necessary, nor perhaps altogether
just, that, for an offence of this nature, all
the contents of a distillery should be liable
to confiscation, If the offence should be
committed with the consent or knowledge
of the proprietor or manager, it was very
proper that the Collector should have power
to withdraw his license ; but the proper
subject for confiscation would be the spirits in
course of removal and the animala and con-
veyances used in carrying them. He should
therefore move that the words

“ the liguor together with the vessels contain.
ing the same. and the animals and conveyances
nsed in carrying them, shall be liable to con-
fiscation”

be inserted after the word * and” aud before
the word *if” in the 12th line of Section

| XX, and that the words
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‘“ and the lignors, maierisls, and utemsils con-
tained in such distiliery shall be liable to con-
fiscation™

at the end of the Section be left out.

The Motions were severally put and
agreed to, and the Secuon passed,

Mg. CURRIE said, he thought 1t nght
agun to bring to the notice of the Council the
efteration which had been made by the
Select Committee in Section XL of the
Bill as printed. That change involved an
alteration of the existing Law which, in his
jodgment, not only was no improvement, but
wag reconcileable with no just pnnciple.
The present Law provided that, if the Col-
lector desired to recall an Abkares license
for any cause other than the non-payment
of the specified tax, or the violation of any
condition of the license, he should givea
month’s notice, or make auch compensation for
default of notice as the Commissioner or Board
of Revenue should direct. In lieu of that,
the Select Committee had substituted the
following :—

“ He shall give fifteen days’ pravious notioe
and remit a sum eqyal to the tax for fifteen
drys, or if notice be not given, shall make such
farther cnmp-enuuinn for defalt of notice as
the Commwmissioner or Board of Revenue shall
direct,”

The Select Committee had made this al-
teration because, by the following Section, a
licensed retail vendor might surrender his fi-
cense within the year for which he had ta-
ken it out, oi giving fificen days’ previous
notice to the Collector, and paying a sum
equal to the tax for fifteen days over and
above the sum paysble under the license.
But this was in his judgment an insufficient
and untenable reason, for the two cases were
not similar, and the provision which was ap-
plicable to the one was not, as it seemed to
him, applicable to the other. A lhicense-
holder engaged to pay a certain sum daily

in consideration of the exclusive privilege of |

selling country apirits (this was the deserip-
tion of licenses here referred to) for a speci-
fic period, and the Law allowed him to be
refeased from his liability on certain condi-
Hons. If no conditiona were imposed, and
no penalty exacted, this indulgence would
certainly be abused. The holder wonld re-
tain his license only during those months in
the course of which his profits were large,
and would throw it vp dl::lring those months
when the articles in which he dealt were in
less demand—-or, he might throw it up with
the intention of forcing the Collector to re-

rdnmt]mnmumtoftbd tux,

‘Thereftre, @t
was necessary that be shoald be subject ta
 penalty if he resipned his Licepse. Bat
there was no such reason why the Collecior,
when he withdrew a license, should make
any payment by way of compensation to the
license-holder. The grant of the privilepe
conveyed by the licentse was entirely in the
discretion of the Ravenue Officer. The k.
cense was given for a specific period, not be-
cause it was right that that privilege shogld
be conferred for a specific period, but becaum
it was convenient that the tax which the [i
ceuse-holder waa to pay for the privilege
should be fixed for m certain period, The
livense-holder bad no abstract nght to the
privilege, and if sufficient notice wers
given to him before the license wu
withdrawn, it was all that he was entitled
to claim.

Then, again, if compensation to the
license<holder were reslly y he
amount ought to be measured, not by the
tax which he paid to Government, ba
by the ts which he derived from hu
ttade. he tax was no measure of hig pro-
fita, and therefore it could be no mersure of
the com o t0 bs awarded to hum.
But it did zeem to him that there was
ne necessity whatever for giving any
compensation at all, and that to give auy
would be to saddle the CGrovernment with
a charge to which it ought™not to be liable,

He, therefore, thought it h:s duty to move
that words similar to those in the orgisal
Bil should be substituted for the words
introduced by the Select Committee, with
only thia modification,—that the recall or
canceliation of & license should be with the
sanction of the Commissioner. This would
make the Bill correspond exactly with the
Law which now existed for the ‘l'owa of
Calcutts, He should move, accordingly, thet
the words % If the Collector desire to” be-
fore the word *“recall” in the Bth live of
Section XI be left out, and the wonds
‘“ The Coilector, with the sanction of
the Commissioner, may” substituted for
them.

Mg, ALLEN said, being one ofthe ma-
jority of the Select Committee who had 1n-
troduced the alteration to which the Hovor-
able Member objected, he should say a few
words on the propriety of retsining i
The very question now mﬂ the Ho-
norsble Member had been raised by hm

when the Council was in Cnmmittee. upon t:he
Bili, upon which occasian, the motion which
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he (Mr. Curne) proposed, was negatived: sfter
discussion. It sppeared to him, thesefore,
that, even in point of form, it was irregular to
bring forward that question again without no-
tice, and at a3 ttme when the Bill was set
down for a third reading, at which stage 1t
was no doubt

Standing Orders, to have it re-committed only
for the amendment of trifling errors, and not
for the alteration of any principle already
carried,

[Mr. ALLEN here read the amended
Section, ]

In sny of the cases sperified here, the
Collector would have a right to cancel a li-
cense without awarding any compensation
whatever. Untl any of these cases occur-
red, the hcensa<bolder would stand by hns
bargain. Why shounld the other party to
that bergain, the Collector, be allowed to
break hia mgreement, except on the same
canditions aa the license-heolder-—namely, the
giving of fifteen days' notice, and the pay-
ment of a sum eqoal to the tax for that pe-
riod ' The Honourable Mover of the Bill
bad said that, if no condittons! were im-
posed, aud no penalty exacied for the
surrender of & heemse, tha liceme-holdes
wonld throw up his License after he had
reaped a benefit from it during the Native
hohdays, when the demand for country
spirita and drugs was greater than dunng
other parts of the year, and thus put the
Government to inconvenience and logs, But,
supposing that the Collector desired o
withdraw bis lisense just before the pro-
fitable season arrived—the Aolee, for in-
atance, or any other native festival, he
not the farmer to have the right to say—
#“ My license is for a whole year, and in-
cludes holidaye, as well as other, days. If
you izke it away now, you must give me
compensation,”

The lease of the pnvilege of seliing coun-
try spirits and drugs would be only for one

ear. If the farmez behaved i, the Col-
ector would, under the Act, be eble to
withdraw the license without any compen-
sation, If there should arise any unfore-
seen circumstance to make the continuance
of the license inconvenient or objectionable—
such as the amval of a Mili Canton
ment at the statioo—why should not the
Collector giva tha license-holder corapensa-
tion for the loss he would sustain by the
withdrawal of his license ?

Mg. CUBRIE'S mation being pw, the
Council divided ;— ’

open to the mover to have it |
re-committed, but, according to the apirit of the |
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Noar 7T,

Sir, Arthur Buller,
Mr. LoGeyt.

Mr, Allsn.

Mr- Eﬁﬂ“t

Mr. Peacack.

Mr. Gmant,

The Chisf Justiea.

Mg, QURRIE said that Section LX o
the Bill as amended stood thus :— '

““ Whenever an Abkaree Officer chall arrest
BOY person or seize any still or any liguors or
drags lisble to confiseation under this Act, or
entar any house, besat, or place for the purpese
of searching for any such illicit erticles, he
shall, within twenty-four hours thereafter,
make wfull report of all the particulars of
mich arrest, or seizure, or search, to his official
mperior, snd shsall carry the person arrestad,
or the illicit articles seized, with all cooreni.
ent despatch, tothe Magisirate for trial or
adjudication.”

But by subsequent Sections, the Collector
wad authorized to issue warrants for search and
arrest, and, in such cases, the person arrested
and the articles seized were to be carried to
the Collector, It was, therefore, necessary
to introduce some qualifying words into thia
Section ; and he should move that the words
* unless acting under the warrant of the Col-
lector” be inserted before the word * shall”
in the 12th line,

Agreed to,

M=z, CURRIE said that the next alter-
ation which he had to move was in the third
new Section, which stood as Seetion LXIII.
The previous Sections provided, not only
for the arrest of persons offending against
the Act, but also for the search and seizure
of illicit articles, and it was therefore neces-
sary to provide in this Section for the dispo-
sal of the srticles that might be seized. He
proposed therefore to leave out the present
Section, and substitute the following in its
place :—

“Whenever any person is arrested, or any
articles are seized under the warract of a Collec-
tor, the Collector, after such enquiry as he thinks
necesaary, shall send the person arrested or the
articles seired to the Magistrate, or shall order
the immediate discharge of such person or ihe
relense of such articles.”

Agreed to.

Verhal amendments were made in Sections
LXVIII and LXXT on the motion of Mr.
Currie,

Mn. C:URRIE said that the next alter-
ation which he had to pro was in the
new Section which had been introduced afier
Section LXXYV of the Bill as amended by
the Select Committee, and the object of

Ayes 2, (

Mr. Crrrie.
The Chatrroan,

{ which was to provide that offenders against
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the excise luw should be impr in the
Civil, and not in the Criminal Gaol, That

Section enymerated certmn offences of the
uature contemplated, but the enumeration was
not complete. He should move that the
following Section be subatituted in 1ts
place ;—

“ Every persor who shall e imprisoned under
the last preceding Section, or on gccount of the
non-payment of any sum forfeited vwnder this
Act, if the offence of which he has been con-
victed be one with respect to which the inform-
ation of the Collector or an Abkaree officer
is required by Section LXXI, shall be confined
in the Civil Jail.”

Agreed to,

Mr. CURRIE moved that the proviso
of Section LX X VIII be left out, since the
term Collector was explained to ioclude a
Superintendent of Abkaree.

The motion was carried, and the Section
then passed.

Mg. CURRIE said that the only other
amendment which he had to move waa the
introduction of a Section declanng from
what date the Act should take effect. As
the Act transferred the cogmizance of Ab-
karee offences from Collectors to Magistrates,
some little time ehould be given for the mak-~
ing of atrangements to provide for the change.

He should therefore move that the follows
ing new Section be introduced afier Sec-
tion LXXXVIII :—

“ Thie Act shall commence and have effect
from and sfter the 1st of February 1857—"
which would be the commencement of a
quarter of the official year.

The Section was agreed to,

The Council having resumed its sitting,

the Bill was reported.

Mg. CURRIE then moved that the Bill
be read a third time and passed,

The motion was camed, and the Bill
read a third time.

MQFUSSIL MUNICIFPAL LAW-

Mg. CURRIE moved that a communica-
tion received by him from the Government of
Bengal forwarding an extract of a Despatch
from the Honorable the Court of Directors
to the Government of India, be laid upon
the table, and referred to the Select Com-
mittee on Mofussil Municipal Law.

Agreed to.

MR. LeGEYT moved that a communi-
cation received by him fromthe Government
of Bombay, relative to the introduction of
Act XXVI of 1850 into Wyrag, e laid

Mr. Currie

LrcisLaTive Councin,
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upon the table and refemred to the sams

Committee.

Agreed to.
NATIVE PASSENGER SHIPS.

MR. LiGEYT moved that & communi-
cation received by him from the Government
of Bombay forwarding a copy of aletter from
the Political Agent and Commandant o
Aden, together with the opinion of the
Honorable Company’s Solicitor thereon, re-
lative to the evils wrising from the over
crowded state of vessele carrying Piigrim
from India to Judda and vice versza, be hid
upon the table and referred to the Select
Committee on the Bill « for the regulatia
of Native Pagsenger ships.”

Agreed to.

SUBURBS OF CALCUTTA, AND HOW.
RAH.

Mgr. CURRIE moved that a communi
cation received by him from the Government
of Bengal, relative to the Bill “ to make beiter
provision for the order and good government
of the Suburbs of Calcutta and of the
Station of Howrah,” be laid upon the table
and referred to the Select Committee on the
Bill.

Agreed to.

FORGED ENDORSEMENTS

Mg. PEACOCK said, it would bein
the recollection of the Council that a Pet-
tion had been presented at a recent Meeting
from the Calcutta Bankers, praying for pro-
tection in the cose of forged endorsements,
similar to' the protection which had been
given in England. For his own part, he
confeased he thought that such protection
ought not to be piven ; and, therefore, ua-
less aome Honorable Member was prepared
to bang in a Bill for giving it, he shouid
move that the Petition, as it involved a ques-
tion of ~considerable importance,—namely,
who waa to be the loser by paymenten
s forged endorsement—should be referred
toa Select Committee consisling of the Viee
President, Mr. Allen, Sir Arthur Buller, and
the Mover. 'The protection given in Eng-
land was by a clause {Section XIX) inserted
in the.16th and 17th of Vic., ¢, 59, whih
was a Btamp Act.

The mouon wag agreed to,



MURICIPAL ABSESSMENT (STRAITS
SEITLEMENT.)

Mr. ALLEN moved that a commumnica-
tion received by him from the Governor of
the Straits Settlement relative to the Bill  for
appointing Municipal Commissioners and for
fevying rates and taxes in the several Stations
of the Settlement of Prince of Wales Island,
Singapore, and Malacca,” and the Bill “ to
comprise in one Act the provisions necessary
for the sssessment and colleetion of Municipal

. rates and taxes in the Towns of Caleutta,
Madras, and Bombay, and the severa) sta-
tions of the Settlement of Prince of Wales
Island, Singapore, and Malacea,” be laid upon
the table and referred to the Select Commit-
tees on those Bills,

Agreed to,

MESSENGER.

Mg. CURBIE moved that Mr. Peacock
be requested to take the Bill # to consolidate
and amend the law relating to the Abkaree
Revenue in the Presidency of Fort William
in Bengal” to the Governor General for his
assent.

Agreed to.
KOTICES OF MOTIONS,

Mg. ELTIOTT pave notice that he
would, on Saturday the 22nd instant, move
the second reading of the Bill “for repealing
Act I of 1844.

Arnd of the Bill “for declanng the law for
the recovery of arrears of revenue under
ryotwsr settiements in the Madras Presi-
dency.”

‘T'he Council adjourned.

Saturday, November 22, 1856.

PRESENT ;:

The Honorable J. A, Dorin, Vice-Presideaf, in the
chair,

Hoo. 8ir J. W. Colvile, C, Allen, Ezq.,

Hon. Maj, Genl. J. Low, P. W, LeGayt, Esq.,
Hou. J, P, Graat, E. Currie, Esq.,

Hon. B, Peacock, and

D. Eliott, Esq., Hon, 8ir Arthur Bulier.

SALES OF LAND FOR ARREARS OF
REVENUE (BENGAL.)

Tae CLERK presented a Petition of
Rajah Sutt Shurn E}hnsaul concerning the
Bilt  to improve the law relating to sales of
latd for arrears of revenue in the Dengal

Presidency.”

[Nov. 22, 1856.]

( Stroits) Bill. 626
Mzr. GRANT moved that the Petition
be printed, and referred to the Seleet Comn-
mittee on the Bill.
Agreed to.

HINDOO FPOLYGAMY,

Tre CLERK also presented the follow-
ing Petitions praying for the abolition of
Hindco Polygamy

A Petition of Hiodoo Iohabitants of
Midnapore.

A Petition of Hindoo Inhabitants of
Kamarpooker in the District of Hooghly.

Mg, GRANT moved that these Petitions
be printed.

Agreed to,

ESCAPE OF TRANSFORTED FELONS.

Tur CLERK reported to the Council
that he had received, by transfer from ihe
Officiating Under-Secretary to the Govern-
ment of India in the Home Le ent, 8
cominunication from the Governor of the
Straits Settlement, submitting 8 second ime
the draft of an Act to facilitate the convie-
tion of persons accused of aiding or abetting
the escape of transported felons.

Mr. ALLEN moved that this communi-
cation be referred to the Select Committee

[ on tha Penal Code prepared by the Indian

Law Commissioners,
Agreed to.

MUNICIPAL ASSESSMENT (GENERAL.)

Mr, ELIOTT presented the Repart of
the Select Committee on the Bill *f to com-
prise in one Act the provisions necessar
{for the assessment and collection of Muoni-
cipal rates and taxes in the Towns of Cal-
cotta, Madras, and Bombay, and the several
stations of the Settlement of Prince of Wales'
Island, Singapore, and Malacca.”

MUNICIPAL ASSESSMENT (MADRAS.)

Also the Report of the Select Committee
on the Bill « for appointing Municipal Com-
missioners, and for levying rates and taxes,
in the Town of Madras.”

MUNICIPAL ASSESBMENT (STRAITS.)

Mgr. ALLEN presented the Report of
the Select Committee on the Bill * for ap-
pointing Municipal Commissioners, end for
levying rates and taxes in the several stations
of the Settlement of Prince of Wales’ Is-
land, Singapore, and Maiacea,”

27T



